41 TEM NO 98 REG STRAR COURT. 2 SECTI ON X

SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
CIVIL APPEAL NO(s). 3881 OF 2009
BEFORE THE REG STRAR SUNI L THOVAS

MAHANT RAMANAND CHELA Appel I ant (s)
VERSUS
STATE OF UTTARANCHAL & ANR Respondent ( s)

(Wth appln(s) for permission to file rejoinder affidavit and prayer
for interimrelief and office report ))

Date: 01/02/2011 This Appeal was called on for hearing today.

For Appell ant(s) Ms. Trishna Mohan, Adv.
M. Sushil Kumar Jain, Adv.

For Respondent (s) M./ M. Ashutosh Sharna, Adv.
M. Jatinder Kumar Bhati a, Adv.

M. SR Setia, Adv

UPON hearing counsel the Court made the follow ng

ORDER
Service is conplete. Statenment of case has been
filed by both sides. Oiginal records recei ved. No
further pre-hearing steps as subnitted by both sides
Hence, place the matter before the Hon' ble Court, as

per Rul e.

(SUNI L THOVAS)
S Regi strar



